133 Re-structuring of
News Agencies (8t)

(8hri Vidye Charan Shukla]

ally

the gomination over the news-system
by the Western und advanced coun-
tries India is a leading participant

It is thus apparent that the country
a single strong national news

agency which would be able to cover
areas, rure] areas, and
relevant felds of activity, in ac-
cordance with well- national
goals. Government would encourage
uq.lﬂod set-up which would be sble
to fulfll these legitimate needs The
tion ghoulg be independent in

4 true sense gf the word., which
: that it ghould be free from
control of vested interests includ-
ng that of monopoly houses The
management should consist mainly
professional people It should
have well-equipped divisions for
r news, foreign news and
nal areas guch as develop-
mental, cuyltural and sports news
should adequately reflect the
activities and the moods in the rural
areas, One of its main aims should be
to give adequate service to language
and small and medium papers at con-
venient rates, The agency should br
financielly viable and capable of put-
ting on the ground the required orga-
nisation. Government are also anxious
that the present emoluments of ‘the
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Goverpment have noted with setis-
faction that the managements as well
ag the employees' unions of PTI, UNI,
Hindustan Bamachar and Samachar
Bharati have all passed resolutions,
supporting the ideg of a single and
strong national news agency. The
managemenjs propote to  merge
themselves into a single agency, Gov-
ernment would be prepared to assist
them in thig process in different
ways

SHRI DINEN BHATTACHARYYA
(Serampore) - Sir, we want a discus-
sion on this.

MR SPEAKER: You follow the
procedure Item Number 16—Molion
{or Election to Committee, Shri Anant
Prasad Sharma He is not here Next
item

1210 hrs.

REGIONAL RURAL BANKS BILL
contd

MR SPEAKER: We will pow take
up further consideration of the follow-
ing motion moved by Shr, Pranab
Kumar Mukherjee:

“That the Bill to provide for the
incorporation, regulation and wind-
mng up of Regional Rural Banks
with g view to developing the rural
economy by providing, for the pur-
pose of development of agriculture,
trade, commerce, industry and other
productive activities in the rural
areas credii and other facilities,
particularly to the small and mergi-
nal farmers, agricullural labourers
artisans and small enirepreneure,
and for matters connected there-
with and incidental thereto, be
taken into consideration”

SHRI SURENDRA MOHANTY
(Kendrepara): Mr. Speaker, S8ir,
while I yield to none in my anxiety
fo gee that the 20-point economic
programme is implemented in all
geriousness, ] have a feeling thst of
late this 20-point economic
has become a new catechism which is
being glibbly moutheg from commit-
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socialistg to time-serving sycho-
ntg for reasons best known to
them.

The Bill under consideration is yet
another measure to implement one of
the items of the 20-point economic
progrimme which says: Plan for
Hguidation of rural indebtedness. Sir,
this item figureg in n-go.tnt eeoI:::uﬂt

e, viz,, item No, 8: P for
Lf::id'rm of rural indebtedness,
tegishatlon for moratorium on  re-
covery of debts from landless labour-
ers, small farmers, artisans, etc
Ostensibly this Bill, Regional Rural
Banking BIill, hag been designed t»
meet oneg of these objectives.

Sir, to lend a touch of melodrama
or urgency this Bill was enacted not
through the regular parlfamentary
procedure but through an Ordinance
The Minister owes, 1 submit most
humbly, a reply to this House as to
why this Bill was enacted through
an Ordinance Obviously the Gov-
ernment wanted that this should bz
implemented as urgently as possible.
Now, I would like the House to
bear with me to consider how
urgently this Ordinance has been
emacted. I am quoting from the
Hindustan Times of 6th November
1976 which published a news-item
under rigorous pre-censorship of the
Press which will speak as to how
this regional rural development bank
bill is implemented by the ‘Govern.
ment and with what earnestness. I
quote:

“While the establishment of the
regional rural banks has turned up
great hopes amongst smull villagers
administrative delays are acting as
a constraint to their speedy expan-
slon to the rural area.”

Further {t says;

*“This is particularly true of the
Punjeb National Bank's sponsored
regional rural bank in Bhiwani
distrigt, Haryana. The newsmen
who recently visited the bank found

that it has yet to open the rural
biink though it wag inaugurated on
October, 2.»

So, Sir, just for the sake of gimmic-
kery and just for the sake of mouth-
ing a slogap thess regional rural
development banks were inangurated
In 80 many pluces on October 2 and
yet the banks never really funttion-
ed. This only shows that tese
measures or the 20-point economic
programme is nothing more than m
gimmickery and is going to end in
a colossal hoax.

Now, as I said edrlier, it is pre-
dominantly aimed at liquidating rural
indebtedness. [ invite your kind
attention to clause 18 which deals with
the business of the reglonal rural
bank. In item (a) of sub-clause (2),
you will find the activities which
these regional rural banks are ex-
pected to undertake, but theré is no
merition of liquidation of rural in-
debtedness Yet member after mem.
ber has gone on saying, and even the
Minister has gone on raying, that
these banks are primarily dimed st
wiping out rurg] indebtedness. When
he talks of rural indebtedness, in all
humility, may I ask him whether he
knows the magnitude of the prob-
lem?

SHRI M. RAM GOPAL REDDY
(Nizamabad): Who else knows it?

SHRI SURENDRA MOHANTY:
As Finance Mimigter, he must be
knowing it. But my only regret is
that kmowing fully well the mmgni-
tude of the problem, the Bill which
he has brought before the House does
not reflect the knowledge which he
should have possessed.

According to a recent RBI Survey,
the aggregate indebtedness of the
rural poor including agricultural
labourers, rural artisans, mr;hu]
farmers and amall mmml;g
land upto five acries as of June 30,
1871 was Rs, 1,801 crores. Bétween
30 June, 1871 and today, it must have
multiplied at least twice and should
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be of the order of Rs. 3,000 crores.
Yet, what does this miserable Bill
provide for? This miserable Bill pro-
vides for Rs. 6.25 crores in the name
of liquidating rural indebtedness
which amounts to Rs, 3,000 crores.
‘With this, if anybody ig going to claim
that the 20-point weeconomic pro-
gramme has any seriousness of pur-
pose, certainly 1 will enter my caveat
against him. Otherwise, I would ask
Government to convince this House
bow by providing merely BRs. 625
croreg and opening 50 regional rural
banks to cover the entire population
of 60 crorez in this country, this ob-
ject is going to be achieved,

SHRI NAWAL KISHORE SINHA
(Mugeffarpur): This is what the Cen-
tral Government will provide. There
are other sources.

SHRI SURENDRA MOHANTY:
With other sources, the total will be
Rs. 50 crores. I am talking of the
Government of India's contribution.
It is Rs, 625 crores and the total
jnvolvement in these regional iural
banks iz Rs. 50 crores. 1 ask how
this miserly amount of Rs. 50 crores
is going to tackle yural indebtedness
which amounts to Rs. 3,000 crores
You must be honest about your profes.
sions, It iz no good going about
vote-catching by talking of the 20-
point economic programme (Interrup-
tions).

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI AL K
M. IBHAQUE) We never do it—for
your information.

SHRI B. K DASCHOWDHURY
(Cooch-Behar): You are apprehen-
sive that you will not pget votes in
futyre.

SEHRI SOMNATH CHATTERJEE
(Burdwan): You will monopolise
ecent per cent!

MR, SPEAKTER: Order, order.
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SHRI SURENDRA MOEBANTY-
Kindly give me protection, I want
to cover all my points.

MR. SPEAKER: Pleuse proceed.

SHRI SURENDRA MOHANTY:
This Bill does not make any provi-
siom for the landlesg labourers, Hati-
jans and the Schedule Castes for
whom the ruling party has been
shedding crocodile tears all these
months and all these years. Now let
us examine timt position, The link
between landless labour and bonded
labour on the one hand and the land.
lord and the trader op the other is
sought to be snapped in the process.
The farmer will require consumption
loans. He may require not only loans
for agricultural purposes but also
consumption loans,

Perhaps he will be in need of money
for his daughter’s marriage, for his
son’s education o1 for his wife's treat-
ment. Whom will he approach? You
say, you have abolished the money-
tender But vou wre really spreading
his nets wide, because your rural
bank, really speaking, does not make
any provision for providing loans to
the landless labourers, Harijans, and
marginal farmers for the consumption

a plot to a houseless man or a land-
less man, obviously he will be in need
of funds to construct a house. I ask
the hon. Minister: tell me whether
clause 18 of ihe Bill makes provision
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of the people for whom we have been
shedding crocodile tears all these
days,

Today, in nur country atber the
nationalisetion of the banks we have
6800 rural banks sponsored by the
natfonalised banks.... (Interrup-
tions) Rural brancheg and rural banks
mean the sames thing; those branches
have been located in rural areas, For
what purpose? To serve the rural
people. Those 6300 branches, do they
touch the lives and problems of the
pecple in the rural areas? Burely
they give fillip to the activities ot
Mastans and Maghlas and exploiters
who had been traditionally exploiting
the rural peopie. Besides 6800 bran-
ches of the nationalised banks, you
have got your own AD branches of
the State Bank of Indja, After deve-
lopment branches, which undertake
more thap banking work, except
financing the furmers. In all humility
1 ask the hon. Minister to let us
know: how many farmers those eighty
AD branches were =able to touch?
There are five lakhs of villages in
this country. How many villages
have those bresnches of the State
Bank been ab'e to touch? We know
that co-operative societies have been
a hoax. Even though it is said that
national co-operative societles cover
ninety per cent of our vopulation, a
co-operative society has hardly more
than 243 members, according to pub.
fished statistics When thoser AD
branches of the State Bank of India
came into existence it was loudly
proclaumed that the arms of the
nationalised banks were going to cover
every unit consisting of not less than
10,000 farmers, J ask in all serious-
ness: have we implemented ull these
programmes? In 1969, banks were
nationalised ns per the decision taken
in the Bomba7 AIC.C, Session, We
were also proud to have attended it
and it was ioudly proclaimed there
that the banks were being natfonalis-
ed to usher in a new era of socialism
in this country. This has resulted in
a new era of exploitation because by
tationglsation eof benks you have

1
Bill .

gone to help the rich. You have only

carried coal t3 New Castle.

SHRI M. RAM GOPAL REDDY:
The poor have become rich,

SHRI SURENDRA MOHANTY:
The sugar magnates llke you have
become rich, but not the cane gro.
wers. Therefore, I want the regional
rural banks should be made a success.
But the way in which you have con-
ceived it is nothing more than 3
gimmickery and it ig going to be a
hoax and the sooner the hoax ends,
the better the relief for the country,

MR. SPEAKER: I have a long list
of names of hon Members who waat
to participate in this debate. I would
like to seek their co-operation. If
they speak briefly and try mnot to
lepeat the points that have ulready
been made and confine themselves to
five minutes, T will be able to ac-
commodate almost all the Members.

SHRI P. NARASIMHA REDDY
(Chittoor): Mr, Speaker, Sir, I whole-
heartedly welcome this Bill which has
come not a single day too soon. Let
me confess, Mr. Speaker, a sense of
surprise from what I heard from my
prieceding speaker, Mr. Mohanty. The
20-point economic programme has been
applauded by all and welcomed in the
whole county; doeg it provide for the
liquidation of rural indebtedness? In
my opinion, this bill ig only a part and
parce] of the entire gamut of efforts
undertaken by the Government to
tackle this question of rural
indebtedness anq particularly the
rural credit question. The whale
country and the whole agricul-
tural community has been put
into a very invidious, very difficult
and unprecedentedly difficult situation
in regard to many of the inputs ne-
céssary for agriculture. Apart from
unnecessary or unimaginative over-
raising of these imports, another criti-
cal inpu®, namely credit, has also
shrunk as far as nmeum:; i:u‘ Eﬂ;
cerned. It hag been poin
many knowledgeable ang responsible



ig3 Regl. Rural Banks
Bill

[Shri P, Narakimha Reldy)
economists and otherg in this country
thet the shaping of the anti-inflation-
dry policies to which this Governmbnt
has dedicated itself, has been lately
successful. But it has Been successful
1o gh extent only with regard to agri-
cultural gector, particularly with re-
gitd to the prices of the agricultural
cbinmodities. The control of prices or
tie hill in prices secured is almost
vittually corifimed to the agricultural
settor and not tp the industrial sector
This 1s partial or unbalanced, if I may
éay s0. The result achleved nas ad-
diéd snothey critical dimension to the
.grlcnlturiutg in respect of agricultural
The moratorium proclaim-
ed hdl been, of course, a great help to
tHe amall apd marginal farmers in this
¢ountry. Byt they have not been
baled out of the difficulties jn which
they continue to exist, on account of
the paucity of the alternative gources
of chedit to them. It 18 true that the
Commercial banks on which we had
built tip much of our hopes in regard
to this aspect of the question, have not
come up to the needs of the hour due
to inherent constraints and difficul-
ties which have been agonisingly
apparent to everybody in this coun-
try. Mr, Mohanty has said that these
corhimlercial banksg have branches in
the rural sector. I beg to differ from
this. They are not rural banks, they
are glmost urbah banks functioning in
& rural environment which has no
relation whatsoever to the local con-
ditiong and cireumstances ang in order
to fill that gap, in order to meet this
lacuna, these regional rural banks as
such are being sought to be inducted
in this cotintry. I havie no doubt, in
my opinion that though the beginning
is small, though the beginning is slow,
we will definitely make a leeway
The Government has to realire that
this question of agricultural credit has
béen neglécted too long and too great-
ly. Evén now in the fifth plan, credit
allocation amiohg the different sectors
of the economy is op-sided, unrealistic
#nf not touneg to the needs of the
country and its economic development
The other day I was going through
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plan. This sort of allogation does not
reflect the zeal ang realisation on the
part of the government to make good
the lacunae in this respect and hail
out the agricultoral community from
the traditional and age-long back-
wardness to which it stands condemn.
ed by these economic policies. There-
fore, this attempt at opening rural
banks is a timely and worthwhile
thing and I hope the government will
mot lack in devising means and
methods, powers and instriments,
which will make them a guccess and
not a repetifion of the fallure—to a
limited extent, i1t was a failure—of
the commercial banks in meeting these
needs.

I would conclude by making a few
suggestions. The Bil] says that the
rural banks are conceived of as child-
ren of the commercial banks and they
will remain under their tutelage for
five years with regard to recruitment
and training of personnel Of course,
this cannot He helped because these
have got to be inducted in with a sense
of urgency. Therefore, it is necessary
to depend on the commercial banks to
bring them into existence and foster
their growth for g limited period
But ;f this state of affairs 15 allowed
to continue wilhout the government
devising alternative methods of man-
agement, training and recruitment of
personne] for these banks, 1 am afraid
1t may be a repetition of the same
story we have faced with regard to
commercial banks, Unfortunately,
their method of functioning ond the
¢thos they have developed are such
that they are suited only for urban
ehvitonment. Therefore, suitable
tethods must be devired to man the
rutal banks with proper persomnel to
be recruited on certain progreesive
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wrerwh, @ft-ardr * w7 wor wdy
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TWX OF qIAC T AT T qIAY
wraedY ¥ afg ®Tx ®; A wff faar,
I & A, A F g www oy
*R, v gfawd sywew W wd
W 37 W wEedt ¥ wpd
X 1 xw I 9T W e ey
my fe At v wet aw v ¥ ¢y
gz & I wit aw Wk oftar ¥ gy
WY AT w1 AT A FT o
& o Wi ¥ few o & g &
w¥ 1 ow qgw ¥ gl ¥ I W
WX ¥ AR wavawn W iy
gt gf, A oF WAy Sreqr
oifer &% & fqq won v ¥ aw
whera ol fear, ot oF far &
s Hgmit sAA qw

qgw At ¥ shred Wi Aifew-
o Wez N ey qfa viw e
& gro W wE-ed  Waw w0 wae
srmafer wfez §a1 F 200 N
war 9 | #few 3@ g9 Hifee
ger ¥ W ofY wafEn 97 %,

fagix fafew ca*i & gvd §o5q
wrr fad & | &6 ¥ vefawr
® sz foafe ¥ g3 ofwds gwr,
dfer yfs & wgdd ¥ ar waw
g ¥ @t ¥fza §, YT T &0
T T8 TWT w7 9T, 5 fag gard
Wt & fo¢ wF € glrar  Iowew
wT g&t | g4t gfer ¥ wowT A
et ®or @AWl ¥ 73T WY o
®Y 1 T® wwrT & ywd & qm H
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war §ag v dfeg da ol oy
@ ¥ 3T WO WY W e
gt wrenf o & Ao W
¥ W’ ¥ &1 a7t wr et ey

wirsy ¥ wewr &, w7 T 2000
O ¥ vy w g v o aer
wr grl, 39 wAw gwil wfwr

T owEy g, ¥ aare wiest
wr gvw s F e k) 18

g wOF ¥t wfer o sgwer

T AW W WAL B AAGA GAT |
aY a8 T v ¥ W A F A
or o wf § wg qw ¥ wief ¥
Wy o o’ W Thw s far
= o aw @ Rfer ofr sy
& sz A faar 9w st o
T smaeqr ¥ wraar AR o X
4% IH GTHIT  qryiACy ¥ oew
¥ #C I ® 9 AT TR FE ag
oo g9 ¥T k1w gw wegfes
AR §FT AR Y WX Qe e #
arerg € ot wifgy, wedt ¥
st wr ff  guar o wifge, &
wawar § fr ag ardr o 3w weow
& favda & 1 (wwwwm) .. .. ..
wre ¥ wra gig, @ & enl-
e ¥ @ frowgd & St oW
o, B xqeng fr od 1 g
@ mreg Wk T oW W
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yafafodr FF wr agw wew

wr whw Fq1 €T qN w w07 U
g {feew & AT 1 wew IR
& Frmmt ¥ opnfew ff @ &6
¥ vdafat &1 e @ 7@ I
Rar fawr ¥ qEu & fepr Sfva

grdw W T BRI w7 W1 9-
AL EAT IW T AT W I OET
&6 ¥¥SaF T @ AW )
& gamac g fe ag = faw @
YR aE AwTgTH wd Tear
o wT TAG R Far o ¥ O7
& THAE E THT )

TR TR ¥ q€ AT qAGT & A
Wiz ds Wy ¥t Em AT ¥ Ja0
gAY o 7 wer @ faw & whgevw &
WA A fsga sy 2y 1977 % wiw
A% ¥W AW ¥ WL 999 & qATa I
IGH ST AT, ag T qeFT av v |
ga L $61 Y wrary & T 14T
F g qrLHT #Y 4T §E® w7 X AW
wer g vk wrefat €7 soar ¥ S¥
g arr oY fi ag B @it v owaw
"qTeHY F1 qg O FL, v wrEwt @
oY 97 §T W1 F) VM EA sAdATH
forg werfiows & 1 9% & farg s s
& FOF AT wewrdy afufagi & avar
wrgar o I Ay wEwTd) sfafagt it
15=30 EXTT ¥ TIAVT WTHTT EFU,
IQ /T T Uw &% ST wrar T ag

I7 Tt & P AT e § o vain
¥ farg &, ot @t kg § ot @t
Wit | ot awET W AT U T ww
qF W werqr foaw &' agr i Ar-
A vt ¥ Are at fear f g It
1 wfgwrr g fw 7w oy
A oI 99 & w7 1 Wil At
®Y srzeqr it fe wremwTdd B
B2 A wY qgt o OF o I
garfors ae@ § TR QU TR
fag W zaf fear wmmry @ &
T 531 6 fftc v & fag ot
IT R EATIX A SqIeqT KA X YA 4
arg e Fort g & AT ¥ sy vy Frar
WY, IT W AG A KT AT E, T A
IA® WITT Fear §, A 467 ¥ MY
ags ey fud v Y @ fe
T 7 IT S WA JfI O, kX ®
qx fgwra £in, wgt ary i, wg vy
w7 mgwtd wfafaaY & wopa & s
sTrw Zram, are foe avg @ wreawT
WIT F74 IT KT ATEH K X F@T
2 3rFAamy siadag ¥ QU
#TX §1 WIeqT Cn T4 & af @ i
A IT w1 W agr ady gem
%7 Fg T IFeAT K1 Uy ¥ fay
7HA € 60 w7 weurw & § 4

W & w7 IROT W gfa
1 femr & wA wow I3 wF gafad
gz wfeiw  faeraar a8 @1
&1 & feaer ¥ gz gare wEr @
qr f5 ox o W == wx fimw,
e a7 I & fey wfez & swamgr
war 1Y, Suford wowrc i faz wifedy
T w&lt a1 ¥y wr v A<
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[t arg Tm fwref}
W & ww gea welt wrdangr € ok
@ &l feafor st aw vkl gy
T aT, Ag TS 6w Y fawm
*X T wr wifr 3, fes Ter A g
® KW Ww MR, T3 amw I
¥ Xatw w4 | W ww ¥ qiw ww
AN F Y IT4Fr AT FT W
iAok faw awrrew
¥ faat GTC W1 3 GIT KANT 7g AAET
/A WA § wE QI TER E AT
fore wfowe o g agwar A & 3¢
® fyqar=aw ¥ 1aq g At qewE 2,
udt Ag e ¢ afemwgm & med)
R Fraar #fez xg I & s =y
wtfgd % X & W 4T g0 goeEngr
qOTAT & WT I AW KT QY Ay
it rew wgeQ  wfaey fad
sra fezg 7 foard meen 1 afy
ady &rF Feat € AT w0 INh I
®F ¥ ® NG L T ¥ owWEA &
fa fqad W, wradt 57 wEvasar g
€ 61 & wf*7 37 |radT w1 o
wATAT AT W0 | T R 2w & Fwd
Qv ad wmxeqT EYAT | TR B oF RA0
sqaeqt Aoy T WCAT Wi FW T wwTET
¥ sgrar adra |\GT KT FAT wTTHA
T% oo 171 Y well & &
T w7 AAGT HTAE |

MR SPEAKER |1 propose to call
the Minister at 3 pm and leave one
hour for clause by clause discussion
end third reading

ST WITo W o WF  (FTAW)
wes qAEYEq, Qyaw svq i faqg a1
amr s sTH qafawrr g &
gan(g fw Faad s 20 Aty wid-
SANIIR3x 7 ag AN faxwr § 3@
Wy W vgET WEw % 8 1 gw
Yaar A I g P weredT % =y
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fw fiparar W1 TeTH AT AT HITTET
FI R F3.7 &0 34 wr e AOIT N
afk €5 & WRATTE TrigwT W gt fn
qr WA q7 947 WO IR W) ATEA
& ferz &% a7 5170 AY ag famr oqray
JeTf A0 1 AT /A wgT WL 6
T a2 & fa} v dare 29
wiwa feamm o N18IT F¥W g7 W
e & Mg v Trfawa 787 var
war & | waTAA & 6 Ag TT Y wAv
t A g wrwal al fwmar g &
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7% 35 @ {87 geATH & w7 WIAT WIH
FAT § AT AT g AT § 6 ®)
HETHA ®T AX AT & ) WH
fovawgd ¢feds ] TR a@g ar
WA Y Frer 77 & & e X7 A IR
gl srdcafr T AT IW &
&3 WY #vf srfaors P wfed ar )
71 @5 vk wrfesa vay gy T4
T & war v wew @ wifeaa WO
afua fas ¥ 351 w1 srfawa a8 ¢
7 Sifesr et Y 4 gAwar g & ag
femge aedwe fasr g1 omam

w0 A eEA wio 7 faar g fie
| 0w s gx A67 & fay Fear
RITAT | O T G AL AW AT
ar 1 w3 wqr 0 FOT N wW R
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saaT sAjagi B i kEw umw & foF
st T ¢ | & yAwor §o%E
6 FOF & e v It q®
awAagy ETsR Ty SE 25
W €@ Fr AN 4T | ¥R
¥ W Al wamMT | gehmaes %t
fsgiw 7 foai § fr fegears & wor-
oAt & WY Txfe § 9F w) fodw TR
wfwz wdr aw wrET ¥ ol 6w go
ag fyar § 1 a€ <5 wfen ¥ &,
agwAT 1 fow o@ & AT ¥ g
TARTHER § |

MWqw s % wIT X mEr
ofr ww ¥ &Wm §) waw §
oW G IT Y wq fy oag daw
10 919 a6 «77T 37 § 1| wgraa ay
20-20 WT 30~30 40-40
#rw a6 w1 3 & o\ 5w AT aqAr
FA ¥ fma g 9w WA g 3w
W AdoT w1 ART § A any wai
MRAT &1 wA7 agmw Ty § =
w1 qo 0 Y § 1 gwR wsw 93M A
gaar & Trar TR w{h gL Wi
sl wrefi© Fw g7 R wAT A
T ¥ ymawT a A &4 4 KT wad
A A AT R 2 g gega aTHT
g & AW NN g7 A AW g B
T fgem waidn 4 fes dmzad §
T4 gima ¥ ¥E v f6T Tgraa
§ 9% WAT | Xeiwd & wgar wgar
g fo w19 g7 AT T WTR ¥ AN
3 (WA ¥ A TITE BT A9 W
gifgwT o 7@ 1 & faw w1y
T g2 & SRF vy wgar- fw
o weEw ¥ Tiely & 9h gEdr
AT A Wy W fam & AR

SHRI SYED AHMED AGA (Bara-
mulla) The establishment of the Re-
Eiongl Rural Bank is a very welcome
step for the simple reason that the
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intention is to help the have-nots and
the small farmers Earlier also, co-
oporative societies came into bemng
with the same object, but actually they
could not succeed in helping thege
weaker  sections because they
were small so far as their capital
structure was concerned, and very
much dependent upon the Reserve
Bank But 1 think thesa Regional
Banks are going to have a good captal
structure and will not be dependent
on thia Reserve Bank

154

1 hope {Rab one of these banks will
be allotted to Jammu apd Kashmir
also In case we are allowed one
bank, I would hke to suggest that it
should not go to the help of the land-
lords, the wupper muddle class and
others like them and again ignore the
have-nots who have always been g-
nored for one reason or other

Again, these banks should not leave
out the artisans and the craftsmen
because they hava come into being
only for 1ihe purpose of helping such
classes If they are established, they
should not again say that these people
are not credit-worthy, that they walP
not be able to pay back the lcans and

therefore loans cannot be advanced
to them
The other aspect 1s that isolated

actiong like this are all nght, but they
are not going to do any good because
the improvement of the weaker sec-
tions 1s dependent on many more
things For example, in Kashmir we
have many orchards The owners of
the big orchards can go to the mandis
outside the State and market their
produce, but the owners of smaller
orchards consisting of five or ten trees
only cannot afford to do so and they
have to sell their produce at distress
prices to whoever will take them
These banks can help them to keep
back their stock and sell them at &
proper price, but that along will not
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help. One-third of the tota]l produc.
tion of fruits just falls from the trees
and a certain portion is pecked by
birds, and they cannot be sold in the
market. So, it is necessary that we
must have the fruit processing indus-
try for using such fruits without
allowing them to go to waste. I woulg
prefer Government taking it up, but
there are many things that Govern-
ment does not take up. The difficulty
with the fruit processing industry in
Kashmir is that sugar has to be
brought from outside to Kashmur,
Therefore, what is important is to
make the fruit content more in fruit
preservation and the sugar content
less, which would be better from the
point of view of health also, This
cannot be done by the credit of the
Rural Bank, this has to be done by the
Government Government have 1{o
tome to the help of those rural people
or the food processing plants for edu-
cating public opinion outside that the
food content is better for you and not
the gugar content go that they buy it

Therefore, an outright grant has got

to go to the food processing plants.

Many years ago, I wanted to move
it. I said that the food processing
plants could come up, bui the grant
did not come and the whole thing col-

lapsed.

The other point is about the artisans
and the craftsmen. They are agair
dependent. You might give them bank
loan and other things, bui they want
to dispose of their goods. How do
they dispose of their goods? ‘The
Government does not buy; Govern-
ment buys from the big shopkeepers.
A team is sent by the Cottags Indus-
try Emporium there, They buy the
goods from the top class people aud
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not the poor people. They ignore the

Poor man completely. If the Ciovern-

ment does not come to their help and

does not ask those people to buy from

this class of people, it can do np good,

I want to give you an instance,
Some time ago, I had something to do
with the industrial craftsmen there
about the sale of their goods, I made
a complaint about it, At that time, the
Indian Co-coperative Union was under
Kamla Devi Chattopadhyaya. They
were buying the goods, but they did
not have funds, They used to take
goods from the poor people on con-
signment basis as they could not afford
to pay. I came here with the demand
that they should be provided with
fund so that they could buy goods
outright. What happened then? 1
said that the Indian Co-operative
Union should be provided wnh funds
so that they could buy the gcods out-
right. I do not want any grart, any
aid, any help, because I can borrow
trom elsewhere. After that what had
happened? After the Indian Co-
operative Union was provided with
funds it was converted into a Cottage
Industry Emporium and they did not
buy goods from those people from
whom they were taking goods on
consignment basis? They now went
to the rich people and purchased from
them. I told them that I had fought
for them for fund and now they were
ignoring those poor people. This is
what happens. I want to make one
point. This must be known to the
Government and the Government
must be alive to the fact that after all,
the rich people take articles ultimate-
ly from the same craftsmen, It is the
craftsmen who are producing the arti=~
cles and the rich people buy them and
place them in good show-cooms, The
rich people do not produce them-
selves. So, the point which I would
like to make is that apn isolated rural
bank will not help unless it is dove-
tailed with the food processing wunits,
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s0 far as the agricultural sector is
concerned and the marketing of the

industrial goods—so far as goods pro-
duced by the craftemen and the small
artisatig—are concerned I hope the
Government will try to coordinate the
activities of the rural bank with the
other Ministries and see that this bank
does something.

13 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabl'a re-assembled after
Lunch at Fourieen of the Clock.

{MR. DEPUTY-SPEAKER n the Char)

REGIONAL RURAL BANKS Bll.lL—
Contd,

MR DEPUTY-SPEAKER Shri
Jagannath Mishra

ofy worenry fopar (e o goTeEe
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g7 wedi % q & g feaae
T AFFT FLATE !

SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): Mr. Deputy-
Speaker, Sir, at the ouiset I welcome
this Bill and I congratulate the hon.
Minister for two reasons. As far as
the Bill is concerned, I feel that it has
been drafted well. Some hon. mem-
bers expressed some fears, but I de
not have any, because it has a wide
ambit, it is so loosely worded that it
can include anything at later atages as
the rules provide. I also want to con=
gratulate the hon. Minister on  this
that he has stated clearly in his ‘ob-
jects that 1t is to improve the economy.
In other words, it is to create a gett-
generating economy  in this country.
As far as the other Bills lik. that re-
lating to smugglers and other things
are concerned. ] view them as negative
Bills, but so far as this B1'l is con=
cerned, it is a positive piece of leghs-
lation that can creale a self-generat-
ing economy; it will touch practically
85 per cent of the population of this
country. When we talk about gelf-
generating economy. T would like te
point this out. In the year 1954, a
rural credit survey was made by the
Reserve Bank and by Mr. Karve. and
thev said that the rura] indebtedncas
in this country was to the tune of
Rs 2,000 {o Rs. 8,000 crores. This
morning an hon, Member said how
these people by these Regional Rural
Banks are going to fill in the gap or
pav back the loan of Rs. 3.000 crores.
1 am wmot in agreement with this kind
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of statement because this is only to
give input or to create a generaling
power in the economy. Many of us
here in the House as also outside have
talkej about the 20-point programme,
but the question js how it is going to
e implemented. Some of them have
called it « modern Bhagwat Gita. I
am not of that view. It is not to be
rend and kept like that. This has (o
be implemented through pieces of
legislation like this. That is why, at
the outset I congratulated the Minister
for this piece of legislation, This piece
#f legislation can create generating
power for the rural population to sur-
vive in their dwindling economy.

It was mentioned that this iz to help
the marginal farmers, the smaller
farmers, the artisans and others who
Hve in the villages. I think, there is
one scheme for helping the marginal
farmers through the banks and there
#are a number of banks which are
helping the agriculturists. But there
they fai] because the commercial banks
or the nationalised banks do not go to
the root of the problem and help them.
I I remember correctly, in the sou-
thern State, the State Bank has adopt-
ed one village and there they give a
package plan for all the needs of the
agricultural society. They give crop
insurance, thev give industrial ideas
and they also help financially, but if
you want to help them through this
piece of legislation by giving them
loan only. I am afraid, this will ot
solve the problem.

As you know, Sir. the Rural Credit
Survey Report 1854 had indicated that
simply giving loans to the farmers or
the margina] farmers, as we call them
in the modern terminology, and ihe
tandless labourers, ax we very often
call them, would not be helpful, un-
sz you give them the ideas to save
fime and to use the time in a pro-
ductive manner to improve their
#conomy. Alms cannot help this coun-

care of it. In the Fmancial Memoran=
dum attached to the Bill, he says that
Rs. 8.52 crores would be needed for it.
There are a number of Union Terri-
tories. In the definition clause, it is
said that the “Siate Government”
means in relation to a Regional Rural
Bank established in a Union Territory,
the Central Government. The State
Government has to give 15 per cent
and the Central Government 350 per
ceny of the loan. That means 65 per
cent will be there from the Central
Government. It may not, therefore,
be Rs 652 crores, it may be much
more than that.

1 think, the Minister is having an-
jdea in his mind to divide the coun-
try into 50 parts and these 50 parts
will have their own regional centres
and these regional centres will have
the power to create a number of small
banks or the branches all over the
country. It is also stated that the
Bank will sponsor, or the nationalised
banks and the commercial banks or

the private hanks may be
permiited t{o  sponsor A particular
village or a number of villages

1o be taken into its ambit and then the
Central Government can come im’
through the Rural Regiona]l Bank to
finance, advise and guide them. A#
far as the finance is concerned, Gov-
ernment can create finance, but to
guide them and advise them you re-
quire experts.
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They have spolen about the direc-
7tars, the managemant commitiee, etc.
That is the reason, I say that they
have so loosely worded the Bill that
they can improve the situation ag they
gain experience in due course of time
We have had a bitter experience.
When you appoint directors, bureau-
crats will be appointed; they do not
understand rural problems. Many of
us are from villages and we under-
stand rural problems. We reguire ex-
pertise for the rural areas. What kind
of expertise ip required in these areas
ls a question to be understood from
the farmers' point of view. Therefore,
when you appoint Directors or when
you «ppoint Members to the Com-
mittee, you please look to this small
fact, whether they are suited for that
particular post. If you take a Punjab
man and post him to Tamil Nadu, I
am afraid he will not do the job satis-
factorily. Similarly, if you take 5 man
from Kerala and post him to Bihar,
he will not be able to understand the
problems of the place, So, it is better
to take people from the local areas and
inject them into these committees or
Boards ang develop the area concern-
ed.

When you want to develop these
banks with the help of co-operatives,
I remember the sad experience I had
It wus in one of the Southern States.
I would not name it. They publicised
that they would help co-operative
unions. A Drivers' Union approached
them for some help and they were
asked to contribute a sum of Rs. 10,000
which they instantly did. bui the Bank
is not coming forward with its pro-
mised help. All the time they state
that they are studying the matter
This i8 a typical bureaucratic attitude
and if that is also followed in this
Bill, I am afraid, we will never
mchieve the aims for which this legis-
lation is meant.

By

Bo, I would request the hon, Minis-
ter to say—I will be failing in my
Luty if T do not say that—whether he
is contemplating Pondicherry and
other Union Territories to be covered
by this legislation He said that they
have already fixed five banks and that
two more banks are comung up, I
hope the Minister will see that the
Union Territory of Pondicherry Ia also
included in one of the 15 Banks which
are contemplated.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I welcome this parti-
cular measure and the Bill brought
forward by the hon. Minister. No
doubt many hon. Members have
spoken in favour of the Bill barring
one or two who have expressed their
opinion in the reverse direction

What I find from the Bill is that the
main thing has been missed. Why are
we coming to.day with this new idea
of Regional Rural Banks? It is be-
cause for so many years we have been
seeing the various aspects of the in-
built operations of the financial in-
stitutions meant for these people fur
whom this Bill provides for. What are
those? Recently. after nationallsation,
some of the banks were asked to have
branches in rura] areas Then in rural
areas we have the co-operative in-
stitutions. Then. there is the Agricul-
tural Refinance Corporation. The sum
total of all this j» that we are not yet
in a position to =st even 20 per cent
benefits to those for whom it is meant.
Having regard to the fact that this is
the basic rationa'~ of having Regional
Rural Banks, th- Government has now
come forward with the idea which 1
welcome, to have a sort of u via media,
not on the basis of the co-operations,
not on th~ basgis (f the commercial
banks, but in between these two. It
will have the morits of the <©€o0-
operative banks. It can go easily to
the rural people, the agriculturist, the
artisan, etc., and also it will have a
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certain commercial expertise, Why
are not our co-operative institutions?
‘the Agricultural Refinance Corporation
and other so-called institutlons in the
line in a position to satisty even to the
extent of 20 per cent of the needs in
this regard? The basic reason is we
have certain operational difficulties or
drawbacks either in the co-operatives
or in the other institutions. They
want a sort of security against the
money advanced or some capital in-
vested. Even in the co-operatives they
have stipulated certain formulations.
But our concern is the poor people. Un-
fortunately, all these small and mar-
ginal farmers in the country, about 70
per cent of them, are really poor peo-
Ple and these are the people who, a.-
cording to the Planning Commission,
are living below the poverty line It
may come to 40 or 45 or 50 per cent
of the total population. In some
States, it will be more. But what
should be our approach? Our ap-
proach should be whether we can just
lend some amount of money for pro-
ductive purposes either to particutar
artisans or to group of agriculturists
ar individual agriculturists or farmers
without having any security. The
question is whether giving of loans or
some financial assistance to those peo-
ple should be asset based or il should
be on the basis of its own productive
products? When a poor agriculturist
goes to the rura) bank, the question 1«
asked whether he has land Often, he
says, “I am a landless labourer, T have
no land, but I can put forth labour "
This labour must be utilised for the
productive purposes in order to re-
juvenate national economy. That is
the basic idea.

T would Like to emphasise that due
congideration may be given to the in-
bullt drawbacks of these institutions
which we had so far. These in-Built
drawbatks must be removed. Those
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drawbacks can be removed only if.the
process of this asset-based loan s
given a go by.

Now I come o the question as. to
how to come forward with help. 1 can
give a suggestion to the honourable
Minister in this regard. There is #n
artisan. He may not have land or
small securities. He can produce
something with his own  sweated
labour. That daily sweated labour is
worth Rs. 10. By his sweated labour
he can produce a little raw material
worth Rs, 20 or Rs. 30 in the market.
This productive labour can be capi-
talised in the form of giving certain
loans and assistance from these banks,
That should be the idea. You can
have a simple economic theory. Sup-
pose ‘C" is the capital. Capital 18
equal to the economic value of the
product plus this labour and the pro-
duct coming out is multiplhied by his
own value. To that extent loan can
be given to the wpersons without
assets.

Sir, this is a new idea. T wuuld only
expect the hon Minister to «ome for-
ward with thi, promises Now, how
to mmplement it? This faciity should
be extended not only to Pondicherrv,
but it should be given in all the dis-
tricts—not only where these 1eglonal
rural banks are, but alse ir all the
notified backward districls in the
country. I mean to say thiz facility
should not be limited to those which
are earmarked for special submdy, but
to other districts as well the number
of which is 184, 184 branches should
be opened. For example, 1 would
say. in my district which i= a back-
ward one, such facility shoulg be
given.

I would give another idea to the hon,
Minister through you. It is a new line
of thinking. It is good by and by you
are trying to have a sort of control
over this whole production and at the
same time you see that our national
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etonomy prospers. We have a num-
ber of commodity boards, such as Tea
Board, Coffep Board and so on and so
forth Also you are having a sort of
Tobaccg Development Board For all
thig plantation, it 1g better to 2analise
Government flnances Qur flnanc-s
should run through proper channels
I would request the hon Minister to
consider whether we may have a sott
of Plantation Banks so that all plan-
tations of the cash crops might ke
financed through the Plantation Bank
We can directly go to the producers of
various forms of plantations

‘With these words, I thank the hon
Mimister veiry much and I hope that
this facility ghould be extendad as
far as possible keeping 1n ming i/hat
ever difficulties we had in the co
operalive sector or might have crop-
ped up here

MR DEPUTY-SPEAKER 1 think the
House euiher agreed that the Ministe-
will reply at 3 PM I have a long hist
from the Congress party I all try
my best to accommodate as manv as
possible within this half an hour, but
1 would 1equest them to confine 1o
five minutes so that more can huve an
opportumty to speak I can only pick
and choose 1n a situation hke ths

SHRI DARBARA SINGH I know
that you know so much of agriculture
that making a short speech 15 a difficult
task for you
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Tifge | W BR wrEEl & Fa)
fram &1 1% w8 &7 AFT wWT
gw ot ¥ HIE ¥ 3H RiSw P
#gd w1 W@ ¥ e dera ® W ara
N® GES  deAg wrerded W
fearen &7 7% wara feor oy, fom
wr ¥¥ aT a7 gTnTaTET?
X 2§ M7 wifey AaT i ww
F, ar fAaruY™ sem & Wy AR
AT Ey ¢

ug 51 & f& sTader dvw aga
T # #YT QfeRAET o ¥ Ty
¢ ¥fer TaSfates ¥ fag
S AW i waAT fewra enea
¥ fg w1 agfma af o€ &)
% fywg ¥ fAg e mar 9T
#RT aTEr 9y qiF ITAT aET Sea
% fag At ¢ SfFr s & fag
w1 sgfmarafi ) mAe ¥ @
T 7 FEm Ismar &, qfFA AW
% AT ¥4 AYE YA AG A ¥4
Fgra # @ A1 FA o= fwar mar
IH K qE WA OFIRW BT eyl
¥Z7 wzEmT wrfad Y & ¥ €

vger foarw dax & fag  dar
B FTHYE w8 Afrqr | EA X
g7 41 fr woer & oie ow ¥ wwi
fear ok 1 qfF x® ATE sme
afy fear war, wfa 1972 wie
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1974 & w¥ wrwwww ¥ wAr gk )
g aEir & fF gw 77 AWr & w0
g aF At ¥ g afe § audt
WITHWA &1 qTAT ¥q7 | | AIHS
¥ ®F A O AIE A qrAT W
WY gAT ¥ | wWE IT ;AT FY
AT ¥ qww A wifgg

& qg o FgA1 w1gAr f R wEw
fag o€ ¥ 1 war wix afew
warTer Yz &y sy 0 gy W
ast ¢ fr Wmradfes =fam sTOw
TEAXE AATAT AT, WET ¥ FA A4
Y W oI T ¥ gfew T
g | wT IF At oWy ¥ W9
a¥ur A & i, & T@ w9
w1 gferieamd % AT 97 A
1 udkwr v fag wvETT WY QR
srRFE  F F7 8 framar o)
Fearzn Y wq a=fare &1 g w0
wifeq 1 wgr A% £y S KW
T oATE ¢~ fewew WY WY ¥®
T g3 5T faar s 0w g
g 2 e wamsarge @ mER A
aEF WA ¥ ) WY JUEIT I N}
NET AT IETT T ATAT ATEAY
g M3 F fag qzra & gIme
AP T TTTAM AT EWI, WIT
Ty A D TFT E, W o oy Feaey
w1 @ & wraar g fE g
™ &1 ¥ fag o e #)
qers § | Afew a7 qRRTE AgA
wedl ¢ W 5w & faq & fafrex
W wmrf g

Bt

o afy, N§ aw wHe W
gesferaife § wor & ®im A7 WY
gw 9 wrx fa¥r smad 1 gw Ad
wrgd e wor % ¥R gT Ww, W
T aeTwal AL, Frad gy
wwl ot waw ¢, g 97 +ig 4R
ATq, WY ¥ gATX FTH WY o wyar
=t #¢ ¥ & ) & 777w et
7 fag <% 1 sEfraT W vYAr
faefimrf wTw wfyg fe wwe oo
foar & woff g7, oAt @F g
gg ®1 afdEvwa gt oy w7 st
fag s WX Y ETATA W
d21 £ g A TET weST ATA F |
I qIq WG G WG TAIRT
& qerew ¥ AT FEAT WIZAT QWTHAT
wa wre gt wEX § aw wer B,
FE wHST T 8, afeT ITET TA6T
aar ol o1 W@r § 1 fenzATeSVA
wx W wgd § at femzameaww
# |19 37 AW st wifag AN A
97 w7 wq §, qg waafes # &,
A¥T waradfea ¥ g1, ar wEr W7
FEL, TR A A a7 @
7ast fafagafe s g 3w
fMag 1+ ag faaar  oefemmie
stz T AZe e 37 Y sdfsw
7 fagw a7 qm afaq =9 ey
F @rg HgaET wRGA T g

SHRI VASANT SATHE (Akola).
Mr Deputy Speaker, Bir, I would like
to make only iwo suggestion. The
first suggestion {hat I would Lke to
make 35 this While we were thinking
of having these rural banks, we decid-
ed to sbolish the existing banking
arrangements 1n the rural areas. We
wanted to do away with the money-
lenders We always cried that +he
capitalist system should go Unless
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you have an aliernate gystem and
unlesg 1t is adequate enough, how can
ihis be done? For traders, don't have
alternate xystem. If you do net have
a substitute arrangement how can you
abolish the moneylenders? Ii you cu
not have a substilute arrangement,
then the remedy becomes worse than
the disease, Therefore, sometimes 1
felt that we ghould have tried in some
form to rationlise and discapline the
existing system itself. Anyway, that
15 & larger 18sue and 1 am nol gowung
to trouble the Mimister.

As far as thus system 1s concerned,
you must have adequate pumober ol
bankg and branches in the rural ereas
it you really want them to be eilec-
tive. But, then the help that should
be given to the people should Le 1n
kind, My frmend, the hon Finance
Minister will say that he 18 a banser
and he 18 only concerned with g ing
mopey But, we as Government, can-
not adopti such an uttitude and act in
water-tight compartment 1 thereiore
suggest that you should have an
arrangement by which you may Lnk
thut with other arrangements, If you
want to give any help do that in hind
rather than in cash. After all, what
doeg an agriculturist need? You aie
not giving them the help which they
ale going to use for marriage and
other purposes. You are going to help
him for developing the mnputs of ag 1-
culture. The help that you want to give
him ghould be in kund. If you want
to help a landless labour, let him have
a buffalo, cow or give him help ilor
development of poultry You may
help ham through the machinery that
you may have. ] know what used to
happen 1n the matter of giving teecav
loan and things of that sort. 7There
used to be some mischief being played
in the matter of giving taccavi loan
If you want to help him, please do
that 1n kind as it will be a productive
help. If he iz an artisan, help him in
getting the raw materigls; if he is a
craftsman, give him help 1 getting
the raw meteria] suth as leather, etc,

essentially ba from those and frem
amongst ihese whom we are trying to
help.

@.ﬁ?
wrEEwR  afaw gAAr gt an agy ?
wife ¥71 aqal g s gart 2w &
&6 & IETR & AT A w7 wr
feer7 g & Jaw 1 ¥ logrf
w1 W WA w9 w6 few
Te{l W9 T R W aww i
a@t W@y afe oy Fardardy e
o FIT A R At wdfew
sritw &6t *7 ft wfr st gy
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dwra framET av 5w 4w § 9g=ar
asr aferw &1 ek 0T W gas
AT AT qgwar eT areafEs
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aedt % foq gt ¥ s s
% ¥ wA @ g M ofEnw
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< ast & weawr gkt wa § afc
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™ awl 9 fawrz 7 fer wam
ot ¥7 #7 agY greve gvfr o iy
&5t v gd 1 W v 8
® grr wrar  dwr fentar
wax w74 w7 1w 6} 0f, ST
i wxr v T sifow A 0k
g X FATX HTHA of ATAE WTE
47§ Frerd  ger WY wrdAT

ot mdw Fy (weTTTRTR)
IS WATAA, 4% I TsAT 57 7Y
TqTAAT FY qTA 9 @r &, q4 A
® ey ¥ AT o fadaw
W F w7 A qget aTA A AR
ag wrmr & foxw swma o d¥
wE AT Y ET A ¥ fag
¥ 77 ¢ & afz wm o & 74
FATGT B IGT aY 9T 9y fF 37
w wfrgs 21 A ¥
g ¥ Gwaw ¢ AT A 7@ F=AYT-
fax ata & f 37 a7 ) v Feur-
aq  FAAT | AF AAT TAW fEoyr
arg & w77 fr o fare sfawrdr
g, IT ¥ WTLHF TWEIF §A ¥ FrafAg
g, gt fegfr ¥ gnr? or wrfmas
fogrs & & aY A ¥ &7 gu @,
ax  WAT IT AT 100 4YF AT 150
W B oHte ¥ 99T ¥ uTAT avvy
grr ? ¥ fawrT | & @ awr
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pfsgadsi¥d a@Y & a9 &Y urn
Y 37w wrAd WY goRr WAt A
Ay wrfgy @t s fraray
®Y 9T FT AW OFNT AST 1 WA
FPRor AL g A wYE Wr oqmw
ot fearT g1 & fearT =t
g Qr T

d  am—etw @t g oY
TWww g —ag 17-18 T@=
gt wE ) watfer ¥ wrsm ¥
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ot oY ey7 faar o7 w@gr &, 9g AT
ITAT AT AT FTR T E ) wWT
g ®Y a7 wF w7 G fear o O
fodt T a@ wTATY Ty 9 FewTAT
w1 A& v arar §1 gafag g
w1 gz faia o 47 & fr oow &
wET gW feAT T & Awa § WIX
IAT T 9T FW 44T fEuTaT w7 I9-
wew WUE | Wra Y {7 wafeae
TT, #mtfer & feamr & &
W & I8 FW T 4T AR AETHT
& feaEr w1 9a7 fasr arar &
afg wry wgTwA & w@ &  fwaran
®T QAT WATEA E AT T WY AT I
wifaa

e FJA—TTX |y GAT F
fasre & fy femmar st ar &y
ST TR wt wOAT geNT w7 &
fag d=r ey &1 = AP
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IT FC AT T AT § 1 gw AW
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. S8HRI CHAPALENDU BHATTA-
«CHARYYIA (Giridih): Mr, Depuly-
Speaker, I welcome this Bill, although
1 agree thai in the context of the
xural credit survey report und esti-
mates and guess estimates of rural
indebtedness it does not go very far.
But even an 8000 kilometre journey
.starts with the firsi step and this is a
first step in a healthy direction. There
are many agenties to look after credit
in the rural areas: co-operative credit,
credit from the nationalised bank
sector circumscribed within ten mile
limit or go, agricultural refinance cor-
poration which hag not made its
. impact felt in the countryside yet, the

"SFD and other agencies. I should
suggest that there should be much
greater cp.ordination among those
. agencies if we are to make an impact
* of the order which is required by the
circumstances of the gituation and this

‘sns becowne altogether overdue.

polation of Rs. 18,000 crores uoﬂn :
which you gre going to pump into the'
muntryﬂdnbyzomADormuﬂcul- ’

tural production which you propose

to increase from 115 million to 200

million or so during that period. the
parameters the exercise in drawing
marcodynamic clonometric models is
al] right. But here and now the posi-

tion is grim. The village peoplé have
been cut off from the channels of

credit which they were nccustomed to

and the vaccum has to be filled up
quickly. From tHat angle fifty rural

banks do not go far. I should suggest

that concentration should be made in

those areas which are not covered by

marginal farming schemes, medium
farming schemes or other schemes

whatsoever. I{ is particularly those

places which have to be atlended to

first in selecting the location of region-

al banks....(Interruptions). 1 should
suggest that this concept of credit for

the agricultura] sector should be link-
ed up with the larger concept of our

energy. What are you going {o do

with gobar gas plants, windmills and

things like that. Rural banks can
come forward, supported by nationa-

lised banks to make a start which will

have a long range effect, healthy etfect

on our economy.

MR. DEPUTY-SPEAKER: That is
something much bigger.

SHRI CHAPALENDU BHATTA-
CHARYYIA: No, Sir, Rs. 2,000 will
get you a gobar gas plant to start
with; if Afty regional banks start each
supporiing ten, it will spread yuicker,

MR, DEPUTY.SPEAKER: Your five
minutes are over.

SHRI CHAPALENDU BHATTA-
CHARYYIA: In stenographic langunge,
I suggest that we require soft loans.
Government is getting soft losmg from
international agencies all the time and
in various forme We have t(q give
soft loang 10 these fermsrs and



because of that the employees of the
rural banks' must be content with

MR, DEPUTY-SPEAKER; FPlease
conclude now. Shri N. C. Parashar.

BHRY CHAPALENDU BHATTA-
CHARYYIA: 1 support the Bl

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): Bir, 1 rise to sup-
port this Bill. I have only to make
two suggestions,

The regional rural banks are Leing
established with a specific purposa
After getting experience of other
bigger banks, the Government has
thought of this type of banks, More-
ovar, the cooperatives have also offer-
ed goods. So, the regional rural banks
are coming up. But I want to request
the hon. Minister to pay particular
attention to the recruliment of stail
to these rural bankg because if we
refer to the report of the Banking
Commission, we will find that the
recruitment to the nationalised banks
has been a dark record of personal
favouritism, casteism and all sort of
things. So, we want that in this new
, rural banks, these things ghould not
come up and the persons appointed
there must have a rural background.
SaEERLI 9Ly FAIIE 0} I[QE aq jsnwx L3y
they must know that the banks which
they are going to serve are golng 1o
be expanded in the future days. The
report of the Reserve Bank of India
for the year 1974-75 suggests that
there are certain under-banked Stetes.
This is worked out on the basis of
population as to how many ihousands
of people are being servedq by one
branch bank. The population is not
the right criterion. We must also take
area snd the distance into considera-
tion. Ip Stateg like Tripura, Manipur,
Meghalays wnd Himachal Pradesh,
people have io walk lor miles to get
the facilities of the Banking bLecause
those Gtatey are not tHiexly populated.
Though. in Himachal Pradesh these
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are 181 branches of the other typesof

. banks which means for every 18,000

people there is a branch, the distance
to be travelled by a man may be
larger for getting banking facilities.
Whereas in Punjab for every 14,000
people there is a branch of the hank
and the population of Punjab is three

to four times more than thalt of
Himachal Pradesh.

Sir, I want to support the point of
view which was evalved by Sardar
Darbara Singh that the = Panchmyati
raj institution must be involved in the
1_'ural banks. There must be a system
in which the policy of sanctioning
loan must be effected in co-operation
with the people who are serving in the
villages. If the bureaucrats over-
power this also, the tragedy would be
that one day these banks will fall in
the same manner as the other banks.
So, I suggest that the Members of
Parliament, members of the Panchayat
Samitis and the Notified Area Com-
mitiees and the Chairmen of the
local Municipalities must he assoclated
in one way or the other in the evolu-
tion of policy of sanctioning loans,

In April 1973, 206 Membhers ol
Parliament, all from the Congress
Party, submitted & Themorandum to
the then hon, Minister for Finance;
Shri Chavan, repTesenting that the
policy of sanctioning loans ig very
defective and it must be radically
changed and also the policy of recruit-
ment of siaff to the banks should be
changed. I would request the hon.
Minister to see that this point is also
taken iflo consideration and that the
under-banked States are given prefer-
ance and also the regional rural Lanks
are given a rural touch in the manage-
ment, recruitment of staff to these
banks and in sanclioning of loans.

SHRI M. RAM GOPAL REDDY
‘(Nizamabad): Sir, kindly conmder
granting half-an.bour more for discus-
gion on this bill
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MR, DEPUTY-3PEAKER: Ask your
Minister for Parliamentary Atians.

THE MINISTER OF STATE IN-
CHARGE OF '\HE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE). Mr. Deputy Speaker, Sir, I amn
grateful o the hon. Members. Atleasi
one thing is evident that quite g large
number of hon. Memberg have alrcady
participated in the discussion and many
more want to parucipate in the dis-
cussion, This indicates that the pro-
visrons of the Bill are interesting to
them. Sir, while introducing the mill,
I tried to outhine the necessily ol
bringing this piece of legislation
There is no denial of the tact that ior
quite somefime we are working on the
rural credit problem and more So
rural indebtedness and when the 20-
pomnt  ecomomic  programme  was
announced py the Prime Mimster on
1st July, 1875, immediately therealier,
the Finance Mimisler announced that
in order to tlake care of the problem
created by rural indebtedness and to
cope with the situation and to fulfil
ihe new meacures which have comein
the way of declaring moratorium or
liquidity of the rural indebtedness,
regional rural banks will be establish
ed. Some hon. members have sad
that compared to the magmtude ol
the problem, the effort we are making
is quite insignificant. 1 would not g0
into the guantum of the performance
or enter into a controversy about the
figures. One thing is clear. By the
end of 1878-79, the short ierm credil
requirement in the rural areas would
be of the order of Rs 3000 crores.
How do we meet it? The existing
institutions like cooperatives and rural
branches of commercial banks at best
can tako care of R: 1700 to 180) crores
So, there 1s a big gap to be bridged
The establishment of regional rural
banks is just one step to bridge it
partly if not fully,
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agriculture with reference te ibeir on-
pansion in the rural areas? On ihe
eve oif nalionalisation, the total num.
ber of rural branches of commercial
banks 'was 183§, .e. 22.4 per cent.
After six years, m June 75, the figure
rose to 6800 or 36.3 per cent. It is
the accepted principle of the natigna-
lised commercial banks that if 100 new
branches are opened, 48 should be in
the r1ural areas. I am not saying this
Just to impress the performance of
commercial banks 1n the agricultural
sector. This Sector was absolutely
negleclted and some 1mprovements
have taken place since nationalisation.
At the sametime, I do admut that much
more remains to be done. The same
15 Lhe case with regard to the number
of accounts. Before nationalisation
the number of accounts operated in the
agricultural sector was 1.0 lakhs.
After six years, it rose to 23.9 lakhs.
The amount rose from Rs. 162 crores
on the eve of nationalisation to Rs. 7¢8
crores after mx years. In spite of
that, the gap 1s there. To brudge 1t
partly, this scheme of regional rural
banks is coming.

The logical question that arnses is,
what are the criteria for opening rural
bank<* We have made out certain
general principles on the basis of which
they wall be opened. Each nationalis-
ed bank will be entrusted with the
opening of at least one such bank.
At the same time. it would be our
endeavour to see that atleast one
regional rural bank is opened :n each
State, I do admit, so far as criteria
is concerned, that according to the
number of people. certain States may
be termed as well served areas, certain
others are moderately served areas. At
the same time, there may be certain
pockets, certain areas and certain dis-
trictg even in the so-called well-served
areag where speclal attention is requir-
ed to be taken. That is the reases
why we are emphasising that there
will be one rural bank at least in one
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State. Al the same time, it has to be
kept in mind that the rural bank is
Just a supplementary institution. There
are cooperative agencies and where the
r . cooperative banks and cooperalive
institutions are powerful, much of the
job of the rural bank could be done
by the cooperatives. When we had
the meeting of the State Chief Minis-
| ters some time in August, 1975 at least
two State Chief Ministers explained
the position in their States and the
level of development of cooperative
| movement. Therefore, we can have
#—=  regional rural banks in these areas
},t _ some time later, on identifying the
suitable place and location.

Now the question is why we are
selecting 50. Of course, 50 is notl a
golden number that it can neither be
reduced nor increased. According to
exigencies of requirements, the num-
ber may go up and the number may go
down. The same is the case with the
vranches. [ required, it can go up to
180 or it may be less than 100 aor it
may be 50. That may depend on the
actual requirement and the situation
under which they will be functioning.

“_ 8o far as the present scheme is con-
cerned, Mr. Deputy-Speaker, Sir, we
have entrusted one regional rural bank
to take care of one district or iwo dis-
tricts and in rare cases jt may be three
districts. While making observations
while introducing the Bill. I pointed
out that already regional rural barks
have been established and a few more
are likely to come up by the end of
March, 1976 and we hope to fuifil our
target by the end of March, 1977. In
this connection, Sir, certain hon, Mem.
bers wanted to highlight about the

€ inclusion of local representatives in
the Board of Directors of the regional
rural banks. We have objected to the
scheme firstly because of the reason
that afterall, these are rural banks
ard these are not agencies to give sub-
sidy. These are to run efficiently ard
im each and every bank certain com-
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mercial elements would ge there and,
therefore, the board of management
and board of direclors should be pro-
fessionalised and it should consist of
experts. Even at the initial stage if
we want to have elected representa-
tives therein either in the form of
elected representatives from the Kisan
Sanila or from such organisation. I
think the objective of the Bank will
not be fulfilled. At the same time, I
can assure the hon. Members that even
in the board of directors of the pre-
sent commercial banks, we do nomi-
have expzrts from agriculture aud
from other fields of life whose services
would contribute in furthering {he inte-
rest of the bank. Therefore, at the
present stage, their is no har
to nominate experts from their
localities in the board of di-
rectors. Scope is there; lut just
to suggest that a certain num-
ber of people will have to be 1aken
from one organization or the wther,
would only complicate the situation.
Another question has arisen in that
context, viz why we are suzgesting
deliberately that the pay-scales of the
staff in thia ruralbankswould be difte-
rent from those of the other commer-
cial banks. Sir, the reason is otvious.
There is no denying the fact thas the
particular pay-scales in the banks’
service and recruitment are to SDI_DE
extent responsible for our not getling
sufficient number of people to man the
rural branches of these commercial
banks. Quite a large number of the
branches are not mannea pro-
en when thev
staft

rural
perly: and somelimes, ev
are, either the managers Or the
officers want to go immediately back
from those rural arecas; and tht?:,-‘ try
to get transferred to certain C.lt}f‘ or
urban branches. Therefore, this 1s.a
point which we shall have to kecp 1D
mind. Secondly, in these {ypes of

institutions, we want to associate our
State Governments in a bigger way-
That js why we have cuggested that
they will take part in the share capi-
tal also. 15 per cent of the share will
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go to the State Governments. They
will have their own nomineces in the
bourd of directors, apart from those
af the Central Government gnd of the
sponsoring  banks, Therefore, they
have to function with the close coope-
ration of the various developmental
agencies set up by the State Govern-
ment, e, with the block development
officers and people in the Extension
services.

SHRL VASANT SATHE. Is the pay-
scale going to ba higher in the rural
Tanks?

SHR1 PRANAB KUMAR MUKHER-
JEE- No.

SHRI VASANT SATHE: Then, how
is the purpose going to be served?

SHR] PRANAB KUMAR MUKHEK-
JEE: The pay-scale will be at par vath
that of the BStale Government em-
ployees functioning in that particulur
area. For example, I may say that the
pay-scale of the branch manager of a
particular block, or a particular area
will be equal 1o the scale of the BDO,
similarly the pay-scale of the clerks
will be at part with the State Govern
ment employees in similar organiza-
tions. Otherwise, there will Le a
chance of there baung a distortion: and
# may not be possible for us to in-
volve those types of people in the way
we would like to do. Al the same
time, various State Governments have
suggested on thus particular point, that
it may not be possible to have a beller
type of coordination f the branch
manager gets 4 times the salary of the
local SDO or BDO It is not theorels
cal; it has happened in practice. Many
times, in practice, some sort ot an
ego and some undesirable ideas come
into the minds of the bank officers and
bank managers; as a result, a betler
type of coordination 1s not evaolved.
Therefore, we wanted to see that the
people will be recruited gs far as
possible from the local area. There is
no denying the fact that the local peo-
ple, if recruited, would understand the
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local situation muoh better. Theve-
fore, 1 agree with the suggestion
the hon. Members ihat
man the rural banks, we
recruit as far as possible people from

5
;
S8R

social and economic problems of that
area. But regarding the senior oli-
cers, of course we shall have to recruit
tham the through the Banking Service
Commussion which will recrust people
for the commercial banks alse. But
regarding the recruitment of other
types of people, we shall have to re-
cruit from the local personnel, as far
as possible, And in regard to the pre~
sent capital sgtructure, I would like to
add only one more point. Hon, Mem-
bers had asked' “How far would you
be able to meet the requirements, if
your paid.up capital 13 only Rs 25
lakhg and the total capital 18 Hs, 1
crore?"”

The hon. Members would agree with
me that the resources of a bank do not
depend on 1ts pawd up capital, 1t de-
pends on ils deposilts. Therelore, if
these banks are In a position to mobi.
lise resources. mop up local resources,
I do not think the tact that the pmd.up
capital 1s only Rs 25 lakhs wauld stand
in the way of the functioning of these
banks or their expansion.

During the course of his spcech,
Shm Mohantly, made one obse“vation
thal n particular branch in Harvana
was opened on the 2nd October 1975
but no work was transacled

SHRI SURENDRA MOHANTY:
What I said was that 1t was ceremoni-
ously opened on the 2nd October 1975,
but it did not funclion till Nevember.

SHRI PRANAB KUMAR MUKHER-
JEE: I would like to correct bis in-
formation. I do not gsay that be
gave this wrong information deliber.
ately, but he was wrongly briefed. This
particular branch was opéned on the
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2ng Oclober 1075 in Bluwani Now
the deposiis total Rs 43,424 and dis
bursements Rs 2,490,227

SHRI SURENDRA MOHANTY
Sir, he hag not answered my point

SHRI PRANAB KUMAR MUKHER
JEE If 1 remember correctly, he said
that though thus branch was opened
it did not function I am saying that
it 1y functionmang 1 do not know
whether 1t function only from the Ist
of November but he said that it dud
not function

SHRI SURENDRA MOHANTY
I did not say that

SHRI PRANAB KUMAR MUKHLEH
JEE The total disbursements amount
to Re 249227, small and maigmnal
larmers 18 50 and rural artisans 103
Even if 1t had been opened on the 2nd
Octuber and started functioning on
the jst November these are the ., gur-
es This 1, not today's position but
the position as 1t obtained a few days
batk So, one tun tome to the con
ciusion that the peiformance of this
particular rural bark 18 mot as bad
ag tiled to be deputed by Shr; Moh-
anty . (Interruptions)

MR DEPUTY.SPEAKER ‘lhe de
bate should not degenerate into a type
of warfare betwcen two members
Whalever vou have -aid 1s on record
and what he has <did 1s also on record
People who read the record will draw
their own conclusions If [ allow
this sort of {hung then there will be
nn end to the personal coniroversies
on the floor oi the House

SHRI PRANAB KUMAR MUKHEH
JEE Another hon Member . anfed
1o know whothey the functioming ot
the«e banksg will be on par with that
of the commercial banks My sub-
mission 18 that the proceduie would
be much simpler which would be
convenlent for the local penple Some
times there 15 a complicated nrocedure
in the functioning of the commer
cial banks, even in rural areas, so that
the jocal people cannot take advan

I

Bill Lo
tage of these facilities In the case
of these banks, the functioning pro-
cedures would be much simpler But
all these details cannot be provided in
the Act itself That 1s why we are
providing them in the rules

Shr1 Das Chowdhury wanted to know
whether the functiomng of these
banks will be too much security-
oriented It 1 true that some type
of security would be peeded But, at
the same time, procedure would be
simpler We want to leave these
things to be determined by the local
officers in order to meet the local re
quirements They can frame rules
to deal with these matters especially
when they are dealing with artisans
and landless labour even 1n the case
of commercial banks the question of
seculity does not come m Take the
cuse of a loan to a share cropper
What he 1s hypothecating 1s the crop
whith 15 yet to be harvested So that
system prevails even now We would
like to have that gsystem extended
more and more to the rural popula
tion.

With these words I would request
the hon Members to pass this Bill
unanimously

MR DEPUTY.SPEAKER In res-
ponse to the request of Members I
shal] allow them a question each, but
I shall confine myself to the list be-
fore me

SHRI ANNASAHEB GOTKHINDN
(8anglhi) Can the hon Mimiste~ =as
surc the House thit at least 50 per
cent ot these banke would be located

in the diought prone areas «¢f the
countiv
SHRI GIRIDHAR GOMANGO

(Korap' 1) May I know how manv of
these banks will be set np in tribal
areas to proiide them with insutution
al finance?

SHRI ANANTRAO PATIL (Khed)
May I know in what way the acts of

commission and oOmission of the
nationalised banks will be elirminet-
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ed by the regional rural banhs in
thelr functioming 1n the rural areas
28 far as guarantee of secunty and
staffing patiern are concerned?

ST LT N@E qeq (Hawg)
wTE 18 ¥ W qfegATHT’ wee W
sy feqr mar &, & =g g fw
HAT AEIRT IT WR FI AIE ¥ A
g0 fra R @z wer & fs o
fawcx wrdE § oY wAY ¥ swwrar
FErzEt FIAT A AT Y &, wA N
Y g7 {w1 | agraar faadt wfge

SHRI PRANAB KUMAR MUKII-
ERJEE It 1s not possible to give an
assurance that 50 per cent of these
banks will be opened in the irought
prone arcas If they have the agii
cultural potential we shall try to see
how they can be accommodated

The samne 15 the case wita establish
ing these brancheg 1n the .rib:il areas

Regarding climunation of tre acts
of omassion and commi swon f the
mnationalised banks, I have already
answeled this point

Help will also be extended by these
banks to the particular commumiies
mentioned by Mr Mandal

MR DEPUTY SPEARER The quet
tion 18

That the Bill to proside for the
mncorparation regulation and wind
ing up of Regional Rural Bankg with
a view to develipirip tat rural cco-
pomy by prowiding for the purpose
of development of agric iltus  trode
<commerce, industry and other pro-
ductive aclivities jn the rural areds
credit and other facibities particul
arly to the small and marginal far
mers, agricultural labourers arti
sang and small entrepreneurs, and
for matters connected therewith and
incidental thereto, be taken into

conmderation ™
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The motion was adopted.

MR DEPUTY-SPEAKER. The gues=
tion 18

“That clauses 2 tp 4 stand part of
the Ball”

The motion was adopted
Clauses 2 to 4 were added to the Bill
Clause b5—(Authorised Capital)

SHRI K M ‘MADHUEKAR (Ke-

saria) I beg to move—

Page 3 lines 17 and 18—

for ‘one¢ crore” substitute “five
res” (10)

T ¥ AT ¥ wrAadig aal &y
¥t gy faar & 97 mAdw
I F AT WG I @ IA 7T AN
qga AT A AT & WX qAA T 91T
A% g aqar @ f¥ MF "4 W
@t g9 wWie siffamw g,
HTT FREHE TET & H/HTT 97 F Wi}
afg I #EET €A T FIH 7T HY
P Ay T FTIE T RUT B @F I
gt wigart & awwmTr g frEm
g I FIFIE 0ATS T a1 rfEm)
TG A T IF A0 g T QA
g1 ®F & AN 9T ;O oA
o F0E w9y F7 gara f3an
A aur s wRT 7 gur A fag
¥er 2 fvr afrm ®T 98w Fawr
Praga o7 fawi< g3ar #1 wqifs
o ¥ ) g T QoAw awq ¥
fag eaw REIq §F 717 7T AR
g FmaEr ¢, gEfag g g9t A
&Y ATAT ATFEY |

SHR] PRANAB KUMAR MUKHER.
JEE ] have already explained that
the paid-up capital or the authorised
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capital doex not mmiste to the viakiltty
of the bank. That is why I cannotex.
plain it further,

MR, DEPUTY-SPEAKER: I shall
now put Amendment Na. 10 to the vote
of the House.

Amendment No. 10 was put and nega-
tived

MR. DEPUTY-SPEAKER: The ques
tion is:

“That clause b stands part of the
=sim
The motion wos adopted
Clause 6 was added to the Bill
Claxse 6— (Issued Capital)

SHRI K. M. MADHUKAR": 7 beg to
move—

Page a) line 26,-—-

for “twenty-five lakhs” substitute
“one crore® (11)

Page 3, lme 29,—

for “fifteen per cent.” subetitute
“ten per cent" (12)

Page 3, lines 35 and 36,—

for “such capital shall also be subs-
cribed in the same proportion ag is
specified 1n sub-section (2).”

substitute—

‘‘such capital snall be subscribed
wholly by the Central Government
and the Sponsor Bank " (13)

MR. DEPUTY SPEAKER: 1 scall
now put amendments Nos 11, 12 and
13 1o the vote of the House.

Amendments Nos 11 to 13 were put
and negatived

MR. DEPUTY-SPEAKER: The ques-
Hon ia: -
“That clause 6 stands the
o part of

The motion tpag pdopled
2182 LS—7
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Clause 6-was added to the Bill
Clouse 7 end 'B were added to the Byl

Clause 8—(Beard of Directors)
SHRI K. M. ‘MADHURAR": I beg to

move:
Page 4,—
after line 18, ingert—

(d) not more than three per=
sons from the duly recognised
Kisan Sabhag representing the in-
terest of poor and smal] peasants
of the area of a particular Regional
Rural Bank;

(e) not more than two persons
from Khet Majdocr Sabha repre-
senting the interest of agriculture
labourers of the area of a partieu-
lar Regionial Rural Bank” (14)

SHRI S P. BHATTACHARYYA
(Uluberia): I beg to move:

Pege 4,—

after line 1B, insert—

%(d) not more than five directors
represeniing poor peasants and
agricultural workers nominated by
the most representative organisa-
tion of peasant and agricultural
workers determined through secret
ballot.” (1)

SHR1] RAMAVATAR SHASTRI
(Patna): 1 beg to move:

Page 4,—
after line 1B, insert—

“(d) at least two representatives
of organised kisan movements in
the country.” (19)

SHRI S, P. BHATTACHARYYA:
What my amendment suggests is that
the persons from the agricultural la-
bourers and peor peasant must be elec-
4ed  through a secert paliot. There
is no question ef confusion sbout the
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[{Sar: S, P. Bhattacharyya]
Directors. They will really protect the
interest of the rural people, Therefore,
the Minister must accept it.

Wt wawt faw cwqer’ -
I wEEw, WAT wgEw ¥ oy
ver & fr #5T &% ¥ wre sradeed
#F o Frdewt & @R gw ¥ s
Tt W wY fF aum wTAE
et ¥ w37 & =3y &% o7 viww
qX AF YU TG INT 9w aF SR
frarl ®) o7 @7 wegd # s
¥ aTE  wTotwed F oadr aw @,
wfawt wrefrr  femrr wwge awr
wife Aeqwi ¥ sfafafa) ) o o
HTY ¥ U7 A4 N qaq@ g FrH A4y
qEAT ) WY FE g v & afae
frfaal ®Y T&T & s #7 ¥a FreET
" gAATErNE  gRT 91T g QIeET
ARA NI | AWASTLST T FT AT
WY gag s gfe a7y or
femidt &1 war afr gwr g afes
a@ firwr o7 ST gur & 1 wafen
ez frardr ® S &7 [wgh W
W A5 ¥ A wiw wateed @
wre & AT s

Y Umamc wel  SaTemE
®Y, FU W aga g dar Fia
21 ¥ =y wY § fs aafen femra
s &t wfrfafe  fades ga=
A vE AF | wET A X wgr fw
femraY & Quesd @ wTEd 1 WIS
37 % fay, [ vm ¥ 9 fadw
& 21 dfFT oY Fraral & ey
¥ g sTTqEIY, I F W
¥ TR & &, IT &7  gueaTdT &7
w3l FQ ¥ wAT g, TE Gw®T
I|r WG, =& TF TFHIE T KX
WAy ® A AT @ gRi€Q
For guEd w9 sidargee feara

BiR e

qedz § faw ¥ surerer wiw o
W fewmr oK 9 ff wt
* vrar wwva ¥t ¢r AP Y
N X At & wfafafiet w et
g AT TEd YT sew wer ¥
| ¥

frarer quidz & @ @ wd o

SHRI PRANAB KUMAR MUKHER.
JEE: We have submitted that the in-
clusion of the elected representatives
of the gmall and marginal farmers,
landless labourers, artisang gnd from
all categories who will be benefitted
from thig bank will not serve the pur-
pose  That 1s why I have nothing to
say about it,

MR DEPUTY-SPEAKER: You have
replied to that jn your main speech. I
shall now put amendment Nos. 1, 14
and 19 to the vote of the House.

Amendments Nos. 14, 1 gnd 19 were
put and negatived

MR DEPUTY-SPEAKER: The ques-
tion is:

“That clause § stands part of the
BilL"

The motwon wag adopted
Clause 9 was added to the Bill
Clause 10 was added to the Bill
Clause T1—(Chawman)

SHRI K .M. ‘'MADHUKAR": I bed
to move—

Page 4, line 280,—
after “en individual” ingert—
“from agmong the representa-

tives of peasants ang agriculture
labourer,’ (15)
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SHRI RAMAVATAR SHASTRI: I
beg to MOVE—
Page 4, ling 35,—

add at the end—
“only for one more term” (20)

ot Twwm:  mes o W@
o W & weuw gt A ITH
art ¥ ag sqweqr v wE X fr 9wt
g WY foarTr WY AT ST ewar
g Al OF AT ¥ AT W AT AT
gvar g1 & wEm @fwr s
wrgar g fF wqrar & syavm qw W7
Y| IEF AT IEET A AT I |
T &Y WIr gwA & qar 7
@t frow €7 mredl §1 09 3@ WY
gfee & AU AT AT arar 1 qF
T Ignt o qrsr fear sg wEw
sqrar Wt wnr farara @ fe
F4 Y TR gE aOEA A RIT L
feram «TQAT |

SHRI PRANAB KUMAR MUKHER-
JEE' The Chairman will bthth.e chief
executive of the Bank and he will be
eppointed by the Centra] Government.
Therefore, we have kept the provision
like this. If we find that his gervice
1§ needed in the Bank, it may be ex-
tended. But we do not like to limit it
by making a provision that he will be
appointed only for one term.

MR, DEPUTY-SPEAKER: 1 put
amendments Nos. 16 and 20 to the vote
of the House.

Amendments Nos. 15 and 20 were put
and negatived

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That clause 11 stand part of the
Bmll

The motion wag adopted
Clause 11 was added to the Bill

Clause 12—(Disqualifications)

8HRI S P. BHATTACHARYYA:
1 beg to move—

Page B, lineg 13 and 14,—

omit “in the gpinion of the Cen-
tral Government,” (2)

Page 5,—
after line 14, i{nseti—

“(d) is, or has been involved in
money lending business licensed or
unlicensed.” (8)

In place of “in the opinion of the
Central Government”, I suggest that
persons involved in licensed and un-

licensed money-lending business should
not be taken in.

SHRI PRANAB KUMAR MUKHER-
JEE: We have tp appoint some per-
song from the banks, Somebody may
interpret the function of bank officers
as a function of money-lending. It we
accept his amendment, it will preclude
persong in the Board of Directors who
are working in the banks,

MR. DEPUTY-SPEAKER: I put his
amendments Nos. 2 and 3 ig the vote
of the House.

Amendments Nos 2 and 3 were put
and negatived

MR. DEPUTY-SPEAKER: The ques-
tion js:

“That Clause 12 stand part of the
BilL”

The motion was adopted
Clause 12 was added to the Bill,
Clauses 18 to 168 were added to the Bill

Clause 17—(Staff of Regional Rural
Banks)

SHRI S. P. BHATTACHARYYA:
I beg to move—
Page 6,—

for lines 41 to 46, substitute—

“provided further that the remti=
neration of officers and_other emp-
loyees appointed by & Regional
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Rural Bank shall be at par with
remuneration of .o¥har bank emp-

loyees in yrhan aregg and in no
case there shall be any reduction
in remuneration and service con-
ditions of such bank employees.”
L)

. contined in the Industrial Disputes
Act, 1047, or any other law for the
time being in force no”

substitute “Every” (5)
Pagq 7, lines 8 and 9.—

jor “may be entrusted or delegat-
ed to them by the Board”

substitute “are bejng done by the
banks in urban areas” (8)
SHRI K. M, ‘MADMUKAR’: I beg

to move;

Page 8, line 3]1,~—

after “17, (10" insery “As far as
possible” (16)

SHRI RAMAVATAR BHASTRI I
beg to move:

Page 6, lines 43 and 46—
for “of the State Government and
the local euthorities of comparable
level and status in the notified area”
. substitute “and officers of the Na-

tionalised Banks” (21)

SHRI S. P. BHATTACHARYYA:
The bank employees must be going on
according o the ordinary rules of the
banks ang their union conditions. That
will make it really helpful go that the
parganisption can properly function and
the employees glso do satisfactory
work.

wt  wwwr Rew cmw” o
= & ¥agwrar e § fy gfawl
. W1 gefert § wgul wr oo
Hrergfeat & . afw afes gevrd
. wwrgtwat - W & g wiaTefeat
oix W agETd drergRar o B2

® A& HEEE W WA
Far wifge 1 gew & fraw at
gt 3T &1 & Af af avy af
T WIE afe gam W g &

wifae %% faray wrg o weer g |

oY TryTeTT Wrew XA da
& sHrfEi M7 Aeyd ¥ FFAATH
7 FA & o g ww faw ®
T A aw frog § =aw  waarT
TEEyd &% & svaifai o1 o6
7 ¥ F1 FTTATA § WY AR Y
TETATY  EO0 IX W WIErUT Srare
T W GO WT9H ag wgr § e
W &« & shwdfray 977 goewdd ey
Ty AT F e 7wt
® TOT FAerg faepft AT w@Tae
weqTl ® aRaLi WY saavfeat &
T7TAT AT I TAR H EIF, Ty IAw
gl ggamN dar ERm WIS wrow

wT ¥ TEEE gRiT ) dnr w3 urw

7 oyl § g dar oo o)
wifow 7 § 1 wrea g7 s

N qurfawr e 1 gawr fardw

I A% wETdw A ®3@ A6
T A1 ¥ wrH F A1 FHArh Wy
=G 1 yefeg oW wifew oo 7
¢ | owh o fmrk o Yo
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FL  HIT A1 Y GHIT FITATT &4
FVY UGEFF  FL | JET FART AT
ST AAASTE IAT F sawrfar s
fasar 21

SHRI PRANAB KUMAR MUKHER-
JEE: 1 explained this particular point
ang the structure of the staff in region-
al rural banks. I explained why
we have brought out this scheme. And
when we' took up thigz matter with the
State Chief Ministers, they also parti-
cularly emphasizeq this point that it
should be on par with the prévailing
pay-scales of similar types of people
working in those areas. Therefore,
this is not of the major features of
these banks and I am not afraid
that, ag Mr. Shastri said, it will create
any dis-content because, if we make
it clear to those persons who are rec-
ruited, they will know whdaf will be
the pay-scales and only after knowing
and accepting them, they will go and
join.

As for.their future, T don’t want to
go into the future.

Regarding the second point raised by
Shri Madhukat, the existing provisions
of the Bill cover all sorts of coopera-
tives and, therefore, edach and every
individuak cooperative being mentioned
would not be required; the existing
provision covers all cooperatives,

MR. DEPUTY-SPEAKER: I now
put the amendments Nos. 4, 5 6, 16
and 21 to the vote of the House,

Amendments Nos. 4 to 6, 16 and 21
were put and negatived
MR. DEPUTY-SPEAKER: The ques-
tion is:
“That Clause 17 stand part of the
Bill”
The motion wag adopted

Clause—18 (Business which a Regional
Rural’ Bank may transact

SHRI S. P. BHATTACHARYYA:
I beg to move:

Bill
Page 7,—
after line 29, insert—

“(3) Every regional rural bank
shall give credits to small and
poor farmers and agricultural la-
bourers at special concessional rate-
of interest and repayment faci-
lity with easy instalment and
adopt helping attitude in the mat-
ter of security for loans.” (7)

SHRI K. M. ‘MADHUKAR’: 1 beg
to move:
Page 7, line 21,—
after “including” insert—
“milkmen societies, fishermen

societies, agriculture labour co-oP-
erative weavers’ societies, and
other co-operative societies repre-
senting the interest of small far-
mers and agriculture labourers”
amn)
SHRI M. KATHAMUTHU (Negapat-
tinam): I beg to move:
Page T, line 25—
add at the end—
“including the purpose of meet-
ing the consumption requirements
of agricultural labourers” (18)
SHRI S. P. BHATTACHARYYA: I
suggested: that the loang must be at a
special rate and for a long terin. And
the security question must not be
mentioned in the Rules but it must be
clearly stated that pural areas branches
may, according to the directions, give
loang without security to agricultural
labourers or poor peasants. Otherwise
rules alone will not help. That is why
I suggested it.

oft gawrthen ‘mgwT’ @ FAW
FgAr a2 & fF @ ¥ wreegEr
rfgn fF &1 Fmaezse §F @
ITH T@l aF aGglet FT g4 g
AT R &1 agrer fwar o |
ST FAI AT agTAT A A9 I9 &
FZAT § qF TAHT Aq9T T§ @l o
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[ w7er Bt wgw]

fe & eovrre o7 w9z FOTE )
ag ¥ wdvy wf § 1 dfwew gy
AT AW oW o
wffeafrat &t wrerdy gt 1 Wi
sam frgaa s@r weeT QT )
CEATANE  IART X & f(Agrw &
AYT  AGT T AAEATH| *Y SOTAHT
& fagrw & Y oY w19 ATT 3 AW
F HFEIT G418 ©F  F 99, O
fqm oY = FEA T PF ATT  KERT
wim T

SHRI M. KATHAMUTHU (Nagapat-
tinam): The Bill 1s restricted tp the
granting of loans only for agricultural
purposes. What my amendment seeks
15 that loang or credit should be gran-
ted even for consumntion purposes
Especially, when the bondeq labour
system is over, unless there is an alter-
native arrangement for agricultural
labour, and consumption loan is gran-
ted, they will again be put into trouble.
So I would request the Minister to
agree to my amendment.

SHRI PRANAB KUMAR MUKHER-
JEE: There are two points mentioned
by the Hon'ble Members, one about
security by Mr. Bhattacharyya and the
other about consumption loan. I would
like to submit that, regarding rate of
interest, we have already made 1t gquite
clear that they will be on par with the
cooperative because, if we reduce the
rates beyond those charged by the co-
operatives, then the entire co-operative
movement will be affected. At the
same time, it will be less than the rate
of interest charged by commercial
banks and therefore, one advantage
will be there.

Regarding consumption loan, there
too, we will have to be very selective.
I do appreciate the pomnt of the Hon'ble
Member, but we will have to be selec-
tive, otherwise, the bulk of the ad-
vance received from the bank will be
channelised into non-productive uses
and we cannot take that risk, But s0
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far as education and medicine are con-
cerned, there may be some concession
of consumption loans in this respect;
but I do feel thet it would be better if
we leave it to the local authorities.

MR. DEPUTY-SPEAKER: ] ghall

now put all thesg amendments to
Clause 18, Amendments Nos. 7, 17 and
18, to the vote of the House,

Amendments Nog, 7, 17 and 18 ware
put and negatived

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘“That Clause 18 gtand part of the
Bill.l'

The motion wag gdopted

Clause 18 was agdded to the Bill
Clauses 19 to 34 were added to the Bill

The Schedule
Amendment Made:

page 14—

after line 6, insert—
“Signature.

Signed before me.
Dated " (9)

(Shrt Pranab Kumar Mukherjee)

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the Schedule, as amended,
stand part of the Bill™

The wmotion was gdopted

The Schedule, as amended, as added to
the Bill

Clause 1, the Enacting Formula and
the Title were added to thg Bill

SHRI PRANAB KUMAR MUKHER-
JEE: 8ir, I move:

. t the Bill, ag amended, be
pmd_li

MR, DEPUTY-SPEAKER: Motion
maoved:

“That the Bill, as amended, be
passed.”
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I have & number of names here of
Members why want to speak in the
Third Reading. I do not want to pre-
vent anybody, but I want them to play

to the rules. The rules say
that, in the Third Reading, only argu-
ments in support of, or in opposition
to, the Bill should be advanced. The
detailg of the Bill should not be dis-

SHRI DINEN BHATTACHARYYA
(Serampore)* Are there ruleg?

MR. DEPUTY-SPEAKER: Yes, I
can reag out the rules if you want.

SHRI DINEN BHATTACHARYYA:
That is cited only in our case and
not in the case of Government,

MR, DEPUTY-SPEAKER: [In every
case. Just now I shut out Mr, Ram
Gopal Reddy. Does he belong to the
Opposition?

SHRI DINFN BHATTACHARYYA:
He is not so strong a Member,

MR. DEPUITY-SPEAKER: You can
take this for granted. I will never say
anything here that is not according to
the rules.

The details of the Bill should not be
referred to again. Arguments advan-
ced 1n the First Reading and in the
Amendments stage should not be ad-
vanced again. Subject to these, you
can have something tp say.

Mr. N. K. P. Salve:

SHRI N, K. P. SALVE (Betul): I
shall try to confine myself strictly
within the ruleg that you have extra-
polated now. If the cardinal postulates
of Clause 18(1) are what I have
understood, to be, then it may be taken
that I am opposing that Clause..

MR. DEPUTY-SPEAKER: Are you
oppasing the Bill?

SHRI N. K. P. SALVE: ] will try
to fall strictly within the rules. Clsuse
9, as far a8 1 am able to understand,
dealsg with the businegs which a region-
al rural bank may transact; it is

Bill

confined only to either agricultural
activities or to other productive acti-
vities. Even persons who are men or
small means have to be engaged in
trade. If this it going to be the scope
of the business of the rura] banks,
then there is Foing to be a very basic
difficulty. We are very shortly going
to have enrctmentg aga result of
which all the petty moneylanders who
are advancing money to the weaker
sections of the society agalnst pawning
of goods, mamiy ornaments, would be
no more. In fact, the Maharashtira
State has already made suitable legis-
lation jn that respect, and these
moneylenders who were extorting
and exploiting and who were vir-
tually running the rural economy of
our country have been put out of busi.
ness. But there is a second facet of
the whole matter, and that is that the
people who wer_ dependent on the
moneylenders for money—at the time
of need, somet'mes some one went and
powned a ring or bangles or something
eles to borrow money—would be left
abgolutely helplesg in the rural areas.
Such people come from a weak and
vulnerable section of the society and
I think, it is a parl of our 20-point
programme that we provide succour,
help and redress to such people who
have been neglected for too long. I
want to know from the Minister, whe-
ther or not in clause 18(1), rural
bank's functions would include advan-
cing money to replace the petty money
ienders against proper security,

My second point is with relation to
Clause 22, which contemplates:
“For the purpose of fthe Income-
tax Act, 1961 or any other enact-
ment for the time being in force
relating to any tax on income, pro-
fits or gains, a Regional Rural Bank
shall be deemed to be a coopera-
tive society.”
By a fiction of law, a rural bank would
be treated as a cooperative so-

clety. I am sure, Sir, that you are
aware that under the Income-tax Act,
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the cooperative society or a bank
which deals outside the fold of its
membership has to pay heavy tax on
its income. As it is, you say, you are
going to charge lesser rate of interest
than the cooperative banks, or you are
going to charge egual rate of interest.
The cooperative banks are, however,
dealing with their members; they are
not liable to pay any income-tax. So
far as you are concerned, here you
are going to have only three members,
Central Government 50 per cent, spon-
soring bank 35 per cent and State
Government 15 per cent. Therefore,
your entire profits would be liable to
a very heavy taxation. If that hap-
pens, the growth will be adversely
affected. I want you to tell the House,
as to whether this aspect of the mat-
ter has been duly considered, because
we want these rural banks to flourish,
we want them to grow and we want
them to have more and moOre funds
so that larger section of the people
can be covered.

SHRI DINEN' BHATTACHARYYA
(Serampore): Mr. Chairman, 8ir, Xs
the Deputy-Speaker has warned us to
limit our speeches strictly within the
rules, I will try to cohfine myself
briefly to certain observations which I
have been provoked to make affer the
speech specially of Shri Pranab Kumar
Mukherjee.

It has been shown here as if they
are going to achieve something for the
rural people which will change the
situation in the rural sector. We have
our experience when the banks were
nationalised. What is the result?
They have given statistics here about
their performance in the rural sector,
but so far as I know, after the na-
tionalisation of banks, the big houses,
the monopoly houses got seventy per-
cent of the help which the other small
and medium entrepreneurs including
the rural people did not get. After
this, there will be no magical change;
the samething will be repeated. @ We
have got our experience. Just like
Shri Pranab Kumar Mukherjee, you
Mr. Chairman, come from the eastern
region, where not a single cooperative
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bank has been successful, On the
other hand, these have become looting
ground for the vested interesfs. I can
name one co-operative society, Begam-
pur Bara Co-operative Society for the
artisan weavers. Rs. 96,000 have been
looted; no steps have been taken by
the Government either against the co-
operative inspectors or anybody. I want
to state here categorically that this Re-
gional Rural Bank will be nothing but
a stunt like Gharibj hatao programme
and it will simply give additional
handle to the vested interestg in the
rural areas and some recruitg will be
there from the rural population, who
are acting as agents of the Congress in
the villages; nothing more than that.

You have said that security will be
needed for loans. An agricultural
worker is not getting his job for nearly
six months in a year from where he
will get the security; an ordinary arti-
san from where he will get his secu-
rity.

There is a Section in the Bill in
which it has been mentioned that
group loans can be given. We have
got our experience in the British days,
how the wvested interests in the rural
areas used' to exploit the poor peas-
ants in the name of taking loan in
groups. They used to go and the
Distriet Magistrate or anybody who
was entrusted with the loan would
give loan only to a group in which
there would at least be one who owned
some land. But these land-owners
would very often exploit the poor peo-
ple and would rarely share the loan
amount with these who did not own
any land or property. This is gong
on still in the wvillages. So, this rural
banking, whatever name you may give
it and in whatever way you may try
to present it before the people, is no-
thing but a stunt on behalf of the
government again to hoodwink the
masses. No poor villager, no poor
peasant will be benefitted by this. If
you want to do something, first see
that the agricultural labourers get the
ownership of the land they till, the
poor peasants get the ownership of the
land and then you can change the
situation there. You bring a total and
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SHR] SURENDRA MOHANTY
(Kendrapara) Mr Chairman 1f [
venture at this stage to offer my re-
marks on this ball 1t 18 primarnly
meant to record my protest against the
manner in which the hon Mmnster
tried to deal with my ubservations on
this Bill

I had pointed out that this Bill 1s
bemg implemented for a gimmckry
I had stated that a rural bank was
ceremoniously inaugurated in Bhuwam
on 2nd October and 1 added that it
had not functioned at all till Novem
ber Then hon Mimster had not the
moral courage to own 1t He gave
certain figures I dare say that those
figures are out of date Those figures
should not have been taken into ac-
count—the deposits which have been
made to-day and yesterday in Bh
wam I was suggesting that, you need
not try to make a gummuckry of it If
you want to implement 1t do 1t hones
tly

While he was ntroducing the Bill
he said eight regiona] banks have been
opened so far I had ventured to in
terrupt to say that so far we know
about five regional rural banks onlv
which have been 1naugurated He sad
that he would give the number as also
the name of the other three places It
13 on record But he never cared fo
let us know where the three more
regional banks have been oopcned

SHRI PRANAB KUMAR MUKHER-
JEE You could have asked me
SHRI SURENDRA MOHANTY I
was not meant to ask you then
SHRI PRANAB XUMAR MUKHER-
JEE: Why are you agitated?
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SHRI SURENDRA MOHANTY 1
am not agitated.

It s going to be a glmmickry All
this twenty point programme 15 a
gunmickry That agitates me It agi-
tates me because you have no honesty

My last point 1s, it has been stipu-
lated that by 1st April, 1976, 70 re-
gwonal banks would be opened all over
India barring certamn Stateg like Guja-
rat, Tarml Nadu and one or two other
States But 1r this 1s the progress,
regional banksg are maugurated cere-
moniously on 2nd October, but never
operateq though two months elapse,
at thig rate this {arget is not going to
be fulfilled

The hon Minrster said in a sort of
logic which I could not follow when I
asked as to where will these banks be
opened He replied under-banked
States will get preference ever over-
banked within the perimeter of areas
1 over-banked States where banking
facilities are not available I could not
follow thus logic

SHRI PRANAB KUMAR MUKHER=-
JEE Do not try to follow?

SHR1 SURENDRA MOHANTY For
whom are you talking then”

SHRI SOMNATH CHATTERJEE
(Burdwan) He 1s talking for the
press which 15 no longer there

SHRI N K P SALVE The State
which may have over-banks but there
wre areas where banks may not be
there

SHRI SURENDRA MOHANTY Mr
Salve, do not come to his rescue He
15 competent enough

SHRI N K P SALVE 1 am talk-
ing to Shr1 Chatterjee

SHRI SURENDRA MOHANTY Re-
gional Bank has been opened in your
State, 1t has been opened in Malda It
has been opened m the Chief Minis-
ter's wife’s constituency, I do not
grudge that In UP two banks have
been opened I do not grudge that 1
say, you look at the under-banked
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States also. Orissa is an under-
banked State.

with all these submissions, that the
objectives of these regional rural
banks must be implemented with
honesty, sincerity, with certain am-
ount of dedicated involvement, I sup-
port thig Bill
16 hre.

THE MINISTER OF STATE IN
CHARGE OF DEPARTMENT OF RE-
WVENUE AND BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE): At the
very beginning I tender my apology
it I have not given you the informa-
tion. I had no mind to hide anything.
I just forgot to mention it. That is
all. If the hon. Member is interested
T am reading it. These are the names
of the last 3 branches which have been
added with 5; One is Kshetriya Gramun
Bank, Azamgarh, UP. The next one
is Bhojpur-Rohtas Kshetriya Grarun
‘Bank, Bhojpur-Rohtas, Bihar. The
third one is Hoshangabad Kshetriya
Gramin Bank, Hoshangabad, M.P.
These are the 3 banks. Therefore, 8
banks have been opened. T have al-
ready given the names of the 5 banks.
They are already known to the hon.
Members.

Sir, thig is neither gimmickery nor
this is an effort to hoodwink Mr. Dinen
Bhattacharyya. Thig ig 8 supplemen-
tary measure to bridge the gap which
exists in the rural sector today. If the
cooperative movement in Bengal has
failed definitely Mr. Dinen Bhaita-
charyya has to accept the responsibi-
lity of it squarely as I shall have to
take the responsibility because it is
due to certain socio-economic condi-
tiong and to certain social approaches,
more 80, the agitational approaches
which my friends took even when
they were Ministers. It is no use con-
demping and saying that cooperative
movement has failed and all that.
There ig no denial of the fact that
cooperative movement failed in east-
ern part and that is one of the rea-
sons why more and more emphasis is
given to establish regional rural banks
in those particular aresg where co-
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operative movement hag failed. You
should remember that merely by open-
ing these brancheg the problems of
rural sector will not be sorted out,
until and unless it is supported by
agencies lilke Farmers’ Service So-
cieties, like Credit Societies
ete, The progress will depend largely
on how much we are in a position to
build that infra-structure, the deve-
lopment of farmers’ service societies
etc. and gg pointed out by Mr. Madhu-
kar this will have to be taken to the
block level. But merely opening
branches at block level will not serve
the purpose. There shoulq be large
number of farmers’ cooperative socie-
ties through which the funds should
be funnelled to the ultimate eonsum-
ers and the ultimate beneficiaries. So,
that infra-structure has to be built up.
We can orgatise it by developing the
agencies working for it at wvarious
levels,

Regarding what Mr. Salve said, T
wish to point out that we have treated
it at par with the cooperative banks
so far as taxation is concerned. There
are ceriain limits of exemption so far
as cooperatives are concerned regard-
ing income-tax and the same limits
will apply here. Therc iz no discri-
mination between cooperatives and
regiona] rural banks so far ag income-
tax is concerned. I do not know the
full implications of it, but we shall
have tg look into this, whether we will
be in a position to advance money
against security of commodities. arti-
cleg of value and so on. Even now,
even in the existing Banking Act, they
are entitled to do it. But whether they
will do it or not depends upon the
local condition and local situation. If
they can do it, if there is scope, noth-
ing prevents them from doing it. This
is all that I can say and I hope I have
covered all the points which have been
raised by hon. Members,

MR. CHAIRMAN; Now, the ques-
tion is:

“Thet the Bill, as gmended, ba
passed.”

The motion was adopged.



